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REVENUE AND FORESTS DEPARTMENT

Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, dated the 6th October 2023.

NOTIFICATION

RicHT To FAIR COMPENSATION AND TRANSPARENCY IN LAND AcQUISITION, REHABILITATION AND RESETTLEMENT
Act, 2013.

No. SIA-2023/C.R.- 43/A-4.—WHEREAS, section 10A of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (30 of 2013), in its
application to the State of Maharashtra (hereinafter referred to as “the said Act”), provides that
the State Government may, in the public interest, by notification in the Official Gazette, exempt
any of the projects mentioned in the said section 10A from the application of the provisions of
Chapter II and Chapter III of the said Act ;

AND WHEREAS, it appears to the Government of Maharashtra that the lands mentioned
in Schedule I appended hereto are required or likely to be required for the project mentioned in
Schedule IT appended hereto, which is covered under clause (b) of the said section 10A (hereinafter
referred to as “the said project”) ;

AND WHEREAS, the Government of Maharashtra has ensured the extent of the said lands
for the proposed acquisition being bare minimum land required for the said project ;

AND WHEREAS, the Government of Maharashtra considers it expedient in the public interest
to exempt the said project under section 10A of the said Act from the application of the provisions
of Chapter II and Chapter III of the said Act.

NOW, THEREFORE, in exercise of the powers conferred by section 10A of the said Act and
of all other powers enabling it in that behalf, the Government of Maharashtra hereby, exempts

the said project, in the public interest, from the application of the provisions of Chapter II and
Chapter III of the said Act.

Schedule-I
Description of Lands

Village Rajura, Taluka Chandur Bazar, District Amravati

Sr. No. Survey No. or Gut No. or City Survey No. Approximate Area of required
Land (H. R.)
1 74/4 0.30
2 73/1B 0.25
3 73/1B 0.15
4 73/4 0.05
5 42/1 3.18
6 42/2 3.81
7 42/2 3.62
8 42/1 A 1.21
9 42/1 B 1.21
10 45/1 1.98
11 45/1 A 1.21
12 45/1 B 1.21
13 45/1 C 0.89
14 45/1 D 0.83
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Sr. No. Survey No. or Gut No. or City Survey No. Approximate Area of required
Land (H. R.)
15 45/1 E 0.83
16 45/1 F 1.21
17 45/2 2.37
18 45/2 A 0.72
19 45/3 0.13
20 45/3 0.50
21 45/3 0.13
22 45/3 A 1.32
23 45/3 B 0.93
24 45/4 0.16
25 49/1 1.60
26 49/1 A 1.22
27 49/1 B 0.80
28 49/2 0.76
29 49/2 A 0.81
30 49/2 B 1.22
31 49/2 C 0.81
32 49/2 D 0.86
33 49/2 E 0.81
34 49/2 E 0.53
35 49/2 F 0.72
36 49/3 0.86
37 49/4 1.32
38 49/4 0.83
39 50/1 A 1.70
40 50/1 B 1.62
41 50/1 C 0.41
42 50/1 C 1.21
43 50/2 2.16
44 50/2 1.22
45 50/2 1.21
46 50/2 0.81
47 50/3 2.02
48 50/3 0.25
49 54/1 1.56
50 54/2 2.35
51 54/2 2.00
52 54/2 A 1.62
53 54/3 1.11
54 55/1 1.65
55 55/1 A 1.32
56 55/1 B 1.11
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Sr. No. Survey No. or Gut No. or City Survey No. Approximate Area of required
Land (H. R.)

57 55/2 0.16

58 55/2 B

59 55/2 A 0.16

60 55/2 A 0.16

61 55/2 A 1.21

62 55/2 C 1.94

63 55/1C 0.57

64 55/1 C 0.58
Total 71.46

Schedule-IT

Description of Project

Name of the Project Rajura Irrigation Project.

Description of Project Rajura Irrigation Project, Taluka Chandur
Bazar, Dist. Amravati.

Details of acquiring Agency Executive Engineer, Amravati Medium
Project Division, Amravati.

By order and in the name of the Governor of Maharashtra,

SUNIL KOTHEKAR,
Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.




